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112,11.96 Weard Shri Yosaband Das w‘f %(25” /(%

and Shri D.K.Dey, counsels for the , u
applicant. In this Application the ? @’g B Ly w“‘
@pplicant challenges wie Annexure-3 /4 0’(“—'—‘7’4’
dated 13.9.1996 which is an order : @7"/ S\O))
of eviction from quarters.This order { ' )

_ . hds been passed under Rule-18 of the | E%‘”

>, Allotment Rules declaring the applical;xt h /ﬁx/
to be ineligible for Sovernment |
&ccommodet ion for @ period of threa % ~ (aea2
y®3rs on the ground that he has ; F&W‘“Vw"
partially 8 subleted the allotted | o e #wﬁ ‘”f 7
quarters bearing No,15, Type=I to
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SQne unauthorised person. Admittedly
A show cause notice wes issued to the
applicant to file his objection under |
Annexure -2 to this Application. He ¢ /m
] [

‘5‘
4
=]
3
A

=

wads also persondlly heard by the
Assistant Manager (Egtates) Governnem:
of Ingia, Text Book Press (Re spondgent 3)*
The show cause notice also indicates -
that there was & prior inquiry ebout ll
the subletting of the allottegq quarters.
The applicant deniss this, Theseﬂ(»-moJ.s
Sdbiegredons are at para-D Pdge 7 of the
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2.11.96  paper-bock. In accordence with para<6 |  §\ \vs&&

vl 1

of Annexure-3, (Eviction order) the
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applicant hds preferred a representatipn

to the Director of Printing, New DeRhi
(Respondent 1) within the stipulated
t ime. His representation is dategd
29.10.1996 which is annexed to this
Application &s Annexure-4, In this
representation he @also totally denies
that he hastnétw’éubxetg the quarters
even partially at any time., In the
above Circumstances this Application

direction to the Director of Printing
(Respondent 1) to dispose of the above |
sa id representation within @ stipulateg
time frame.

Accordingly I direct Respondent 1!
vig. Director of Printing, to dispose |
of the representation gated 29.i0.1996
as per Annexure-4 to this Application |
within @ period of eight weeks from
the date of receipt of @ copy of this
gf\ﬁi' éf the s@aid representation as

: in this petltion is pending
before him. Till the representat ion

is disposed of Annexure-3 dated 13.9.19?6

direct ing eviction is hereby stayed.

With the above direction this
Application is disposed ofe.

Shri Ashok Mohanty, learneg Senior
Standing Counsel is present and“heard
on behdlf of the Central Government.

Hand over copies of the orders to
the counsel for both sides. /L
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